55 Written Answers

(b) The Overseas Economic Coop-
eration Fund (OECF), Japan, is pro.
viding assistance for two afforesta-
tion projects in Rajasthan as men-
tioned below:—

(1) Afforestation and Pasture De.
velopment along the Indira Gandhi
Canal Area. The total cost of the
project is Rs. 107.5 crores for cov-
ering an area of 0.61 lakh hectares.

(ii) Afforestation Project for Ara-
valli Hills, The total cost of the
project is Rs. 166.9 crores for cov-
vering an area of 1.15 lakh  hect-
ares and distribution of 75 million
seedlings.

(c) Afforestation and tree plan-
ting activities, which cover the
desert area in Rajasthan, are con-
tinuing activities under the scheme
of the State Government, the Des-
ert Development Programme, ex-

ternally aided afforestation projects,

etec.

Pollution caused at Dhobi Ghat,
Inder Lok, Delhi

1789. SHRIMATI VEENA VERMA:
Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state:

(a) whether Government  are
aware that some Members of Parlia-
ment have drawn . Government’s
attention vide represenilation dated
30th March, 1992 to the pollution
caused by the poisonous gases emitt-
ed by burning of P.V.C. waste
material at Dhobi Ghat, Inder Lok,
Delhi and by emission of gases by
foods and fertilisers unit of D.C.M.
Chiemidal Works, Zakhira, Delhi

which badly affects the health of re.

sidents of nearby colonies;

(b) if so, what action has so far
been taken by Government; and

(e) if not, what are the reasons
therefor?

[RAJYA SABHA ]

to Questions 56

THE MINISTER OF STATE OF
THE MINISTRY OF EN 7/{RONMENT
AND FORESTS (SHRI KAMAL
NATH): (a) to (¢c) The Municipal
Corporation of Delhi has been asked
to ensure that PVC wasie is not
burnt indiseriminately in residen-
tial areas of Delhi. Based on the
directions of the Supreme Court,
Shriram Food & Fertilizers Industries
at Zakhira, Delhi, has implemented
the recommendations of the Expert
Committee set up by theg Supreme
Court in 1985-86. The emissions from
the unit are within the prescribed
standards. A weekiy inspection of
the safety status of the unit is sub-
mitted to the Supreme Court in com-
pliance.

Reserve KNorest Area

1790, SHRI CHANDRA MOHAN
SINHA: Will tha Minister of
ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether human habitations
exist inside the = Similipal Reserve
forest area and if so, how many are
Reserve villages and how many of
them are forest villages;

(b) how were these villages estab.
lished and/or who established them
——the Government or the people
themselves;

(e) whether the inhabitants of
these villages have free and unres-
tricted access into and or exist from
their habitations or working places
or there is any restriction;

(d) if there are restrictions, what
are those; and

(¢) which department of Govern-
ment¢ administers these villages?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) to (e) The in-
formation is beipg collected and will
he laid on the Table of the House.



